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IN THE CENTRAL ADMINISTRATIVE TRIRINAL, JAIRR BEHCH; JAIPIR,

G4, 115,256/93 Dt, of order: 17,.11.%4
Suresh Chend Dubey - : Applicant

Vs,
Unien of Indid & Orﬁ._ ¢ Fesrmondents

None creseant for the agpplicant

Mr ., Manish Bhardari : Counsel far ragponients
CORAM:

Hon'ble Mr,Justice D, L Mehtd, Vice Thairman
Hxzn'ble Mr.C,P.Sharma, Member (Alm,)
FuR HON' BLE ME,Q,F.SHAREMA, MEMBER (ADM,).

In this spplicaticn urider Sec,19 of the Administrative

)
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Tribunﬁls'ﬁct, 1925, the apnlicant has preayed thisdt the resrorn-
dents miy be divectel ta promote the applic?nt on the post of

=331 Clerk mltﬁ effec tifrom the Jate when his juniors wvere
promoted on 40 P ‘§8 with 11 monatdry @nld corfesuentisl hene-
fits, Mz hes futthgf prayed thit the respondzntis mdy he dlire-
cted to treatﬁthe.gﬁsp&nsion pearjiad of the erplicant from

3.2.88 till osszing of the order of ccAtion wrdesr on 20,6,83

ag period spent on Jduaty with 211 consequentizl p2yvments,

‘. Prum L}e Fiets of the clse it is seen th3t 2 chirge &
sheets were 1seied to the &pplicant, Ope was issusd on §.2.08

and the zoplicint waz 3lso nlaced undey susSpanzion, Subﬁequéntly?ﬁr

howevzy, this c¢ha@rge sheet was withdréun @8nd the order of suspen-

gion was

0]

revoked, Arother chirge sheet 2ame tn be issusd to the
Spplicant on 14.10,31, Az a consequerte of the larter charge
&t zet, & minor penelty wés>1mnou»d on the dlhllcunt - Re rEdErds
TR xEErsohdrgs onmen:: As regicds the second chirge sheet
eongermedy it was izsued to the @pplicant in the year 1991 on
' was

the s@me chirges in 83 much ag the edrlier chiérge sheetzgaiﬁ

to heve been issued by &n @8gthority vhich was not competent to
isquL When the @policantts cése for considerdtion for nromotion
to the rost of Head Clerk céme up in the yeir 1922, there were

: he
o Aicciplindry nrocsedings pending 3g8inst him  por was/under
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cuspension &8 the Chiarge fheet issued on £,2.28 was withlrawn,

Az @ concequence it his to be @ssumed that on the Adte when the

cel
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applicant's n2me came up for considerdtion during 1932 for pro-
motion to the rmost of Head-llerk, there vig no chilrge csheet
dgdinst the applicent, Therefofe, the case of the @8pplicant for
promction h3s to be considered on the MRsis of the materidl and

th
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ervice record &s on the dete of the holding of the DFZ with-
out t&king into consiler2tion either the chérge cheet dited

«2.92 or the suspension order nazsed 3e & consequence of the
s&8id charge cheet, The recpondents sre directed to convene @
Peview 29Clind to oonsider the c@se of the &pplicant @frezh in
the light of the position axpldined dbove, They shill cerry out
this exercice within @ poriol of 4 monthg fram the date of the

receipt of @ copy of this order,

2. As reqards the applicent's claim for py @nd Sllowdances
for the period of suspension, the respondents ire directed to
nass an wrdwy dcpcopridte order ander FR 54-8 téking into account
the facts anld circumetdnces of the cise within & period of 4

months from the date of the receint 5 @ ceoy of this order.

1, The 0.A, ig dieposed of ccordingly with no order 3s

to costs.
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(0.P, wh (D,L.Mehta)

Membel(A). Vice Chairman.




